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Learned counsel Mr S.Sarma for the 

petitioners move this Contempt Petition on/ 

the ground of alleged non compliance to the 

order of this Tribunal dated 19.9.95 in 

0.A.No.148/95. 

Let copy of this petition be served:,' 

on the alleged contemners. Returb 

30.5.96. 

List on 30.5.96 for consideration of 

the Contempt Petition and further orders. 

Steps within two days. 

Menber 

earned counsel\Mr S. Sarma for 

the petitio era. Mr S. Au, i\arned Sr.C.G.S.C., 

for the oppo te party. 

Mr 	Ii submits a ption praying 

for disposal of 	e contempt petit\n No.14/96 

in O.A.No.148/95. Mr S. Sarma suhits that 

he requires time for struction as he ha¼receive 

the copy of the petitio today only. 

List for orders n 12.6.96. 
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30.5.96 	' 	Learned counsel Mr S. Sarma for the 

Detitioner. Mr S. All, learned Sr C.G.S.C., for 

.'..—. '9 t 
- 	" 2,4 	 J.. 	the opposite party. 	 - 
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Mr Ali submits petition praying for 

disposal of the contempt petition No.14/96 in 

O.A.No.148/95. Mr S. Sarma submits that he requires 

time for instruction as he has received the copy 

of the petition today only. 

List for orders on 12.6.96. 

Lber(J) 

I t 

I, 

rkm 

12. 6.96 

., .1 
Mr. S.Sarma for the atax Petitioner. 

Lëa*ve flte  of Mr. S.A1i, Sr.C.G.S.C. for the 

respondents. 

Adjourned for order in presence of Mr. S.A1i 

on 26.6.96. 

Member (J) 	 Member (A) 

trd 
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OA/rA/CP/BA/IVP No. 	of 19 C>No 14/96 (0 A 148/95) 
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266.96 	 Mt B.K. Sharma for the contempt 

netitioners (applicants in the O.A.). Mr S. All, 

learned Sr. C.G.S.C., for the alloeged contemner. 

No show cause has been received 

from any of the alleged contemners. 

List for show cause and further orders 

on 31.7.96. Inform the alleged contemners. 

. .4, 
Member 

L 

Mr S.Sarma  f or the contempt peti- 

• tioners. None for the alleged contem- 

ners. 

No show cause has been received 

from any of the alleged conternners. 

Service report not received in respect 

-of all the alleged conternners except 

• alleged contemner No.8. 

Adjourned for service report and 

further orders to 29.8.964- 

Mr S.Alj,Sr.C..G4S.0 informs that 

the respondents have intimated him that 

the Hon 'ble Supreme Court had 

• stay order on 15.7.96 in respect of O.A. 

148/9 and steps will be taken by him 

on receipt of copy of the order of the 

Supreme Court • 
Copy of the order may be furnished 

to the counsel of the parties. 

nkrn 

31.7.96 
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• 	
29.8.96 	Mr S.ALt for the reepondents'. i re1: 

ts for adjournment on the sanié ground\ 

above. ., 	 V 
List fot.rter order on 11.9.96' 

• 	 , 
I 

pg 

16-9-96 
.01 

• 	Learned counsel Mr.S.Sarma'ft 

for the applicant. None for the responde 

List for order, on 4-10-96 in prese 

f 14r. 8 .A1i, Sr.C.G.S.C.. 

/ 
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Mr. B.K.Sharma for the petitioner. 

Mr. S.Ali, Sr. C.G.S.C. for the alleg 

conteinners. 

In view of the stay order dated 15.7. 

passed', by the Hon'ble Supreme Court in Speci 

Leave Petition (Civil) No. .14104/96 this contem 

petition is kept in abeyance till further order. 

List for Order on 20.11.1996. 

Member 

Mr. S.Ali, Sr. C.G.S.C. for the alleged 

contemners..  

To be placed for order after receipt of 

order of Hon'ble Supreme ,  Court in SLP (CIVIL 
No. 14104 of 1996. 	. 

Member 
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the Registry 	 Order of the Tribunal 

Learned counsel Mr S. Sarma for 

the petitioner. 

Seen office note. The contempt 

petition relates to Division Bench 

matter, Original Application. No.148 of 

1995. Place it before the Division Bench 

on 2.6.99. 

Heard Mr S. 	Sarma, 	learned 

counsel for the petitioner. The 

contempt petition is admitted. Issue 

usual notices. The alleged contemners 

are directed to appear before this 

Tribunal on 4.8.99. 

Fix it on 4..99. 

Member 	 Vice-Chai man 

q- 	 n km 
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On the prayer of Mr B.C. Pathak, 

learned Addl. C.G.S.C. 1ist for orders 

on 11.8.99. 
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MrvB.C.Pathak, learned '4ddl,C.G.3.C, 

appearing on behalf of the alleged 

contnner has informed this Tribunal that 

the order of this Tribunal has since 

been complied with. Mr.S.Sarma learned 

counsel for the petitioner has no inforrna. 

tion in this regard. However, on the 

submission made by Mr.Pathak, we find 

no reason to proceed with the Contp. 

proceedings. Accordingly, Contnpt 

P 	is closed. 
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 vice-Chairman in 
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IN THE CENTRAL ActVINI5TRATIUE TRIBUNAL:: CAUWATI BENCH 

GAUHATI 

Ct, 

CONTEMPT PETITION NO. 1 
IN O.A. NO.148 or 15. 

IN THE MATTER OF : 

An zppiiti.n unilsr S,etjen 17 ond 27 

of the Mminitxatjv. Triur,1 Art, 935 

re2d uith Rile 24 of the CAT(Prss,urs) 

i11is 107 prrAying for institutian of Csntemt 

proceedings against the Rslinsnte/ntsmrrs 

for nan c8mFl1nce at the ju2ramrnt and .rOr 

atrd 19 0 9,95 passed in O.A.N.143 of 15 and  

for •xeuti,r, of the 62id sr.1er tsather with 

any ether erer/srera at may be usme fit 

and ,resr. 

i 	
) 

	

AND 

IN THE MATTER CF : 

Nn ep1jan,e/nsn exacutirn of the H,n'li 

— TViufll'5 .rUr Plated 1 . 9 . 135  passl in 

/ 
/ 

/ 
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• 	 O..Ne.14C of 15 by the Rep.fldmflt3/ 

C.ntcnnars 

• 	AND 

IN THE M1TTER OF : 

SHRI CHANORA OEJ YADAt) AND 213 OTHR5 

Rppljc 	 I to 196 are - working un4zr 

* 	 Gsrrian Eninecr 8690 Ws, C/s.  eq APJ 

• 	
• Applicant N0,17 t0 214 are workine unqier 

557,A.S.C. att1jn, 12 mpu CASE 

• 	 • Supply point) ,2i<hrjna. * 

..• PETITIONERS 

V 

S' NaH 

Secrctsry , Crn,t,.f inifi, Pliriatry 

of Ostence, S.uth Sl.ek 

• 	• 	R.K.Puø, New DeihIsi. 

Shrj Amrchand ,Contrj1er a? Dufonae 

Aeceunte,ud2n Naar, Nerenj,cuti, 

3 4  1cjer Umseh 

• 	Garra,n Enginsers 869 EnJjnO0X Warka So:tj 

• C,.. 59 APO 



Lt,GCfl1.Zj!jh N?fl,PVS?AVSI,VS,ADC 

Enrer In Oijil', Kohm.r Hguz, 

Rsk.Purejniiit 8J.ssk-5 9 New Dslhi-22, 

5. 	r.P.R.$jvpubrn2nj3n, 

Csntr.fler Gen.r1 of Difenes Aawöunt, 
New, ikjhjo.1j. 

6, Csj,P.K,OOr.j 

C.mmnier Wrrk. EnIneer,H.3y 

kirke Eninper, 	 Po 

7. Lt,Cslenil I.K.Dinee,D.C.5p1y PeInt 

• 	 557 ASC NIr(12Cmu)C/. 	PPO 

8, Brj, T.O.S. V±eh<,thjef. Cnrrr, 

5hfl1c-nj 'Zene, S..F1ie,Shj11.n..11. 

ORSO 

The humpi !tttjfl of the PtItjener 

LVIOST RSPCCTFULjy SHCüJTH : 

1, • 	That the petitjer,r pprsch 	th 	Hsn'1e Tritaunsl 

y fjjj O.A.N,.i48/5 •h11fl! 1 fly the d5 nicl ef thqj 

Isitjmat e1jrni Of S,ACA()HR anii PSC 	ether 
I 

/ 

2t 	 The CPae  Of tha Pr Otitia ners j4 that they Joinvo In their 

respectivl •erve under th Respandents
C.ntr Gevsrrgnt 

Civilian ampley&es in Nataland anal eversince their entry inte their 
r,,tjvc servisc a  they have been renOrjng thajr einp 

•er e  t tha datisfqmtien af all canern,.The 	 are all / 

ejVj1j..n 



1/ 
-i 

4 

emt1oyeee islennij ts Griup I and 0 un.r tha Ministry of 

Dcfmnes and as such they 2ts antitlo t, SOP,I1RA,SCA(flL)n 

FSC. Being ameri evedby nnpaymsnt if tho above allawanese  the  

petitienore Wro aah@O this Hen'ble Tribunal by uay of filins an 

alieatirn birj O.R.Ne,148/5 challengg irmj the ectien of the  

Reusndents. 	 - 

2, 	That on 	after praln he 	frem bath the parties 

and 
after p.rusl of all the ?ccsrds und rslsuant Of'f±cs 

Memeranilum issued by the Govt.ef India, tho Hn'bie Tribunal 

• 

 

was 	 ts ' pass an orir directinij the Ru6anaantc to rele. 

their l itimate ci.aima of the petitieners of SD,Ac(RL)HRA 

• 

	

	 n,f FSC. The Han'iju Tribund made obsorv rtions rerding the various 

el-,~ims of allowans af tha pitItianera 2nd ws further plGaan d  

• 	 - 

 

to jret the Reapzndants as follows I 

It is Osclarad that S01 i; pyabje 

from i,12,1a 

11(e) 	The ra rpindrrt; are d ilrattedt;c r'ay to the 

aljcnts SDA with efi'eet from the d ale , actual postjn 

in Naalrsn or after 1.02 # 1988 as thaa may he in 

ra3cat a? e -aih epliant 	eentinum ti  fay the same. 

to lent no the asrs$jq  is ami3elb1 4  

S 
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4(A) 

() 	Arrprs from the Oats  if atua1 paatino in Na1an 

an or eftar 1,12.1988U!t. date to he paid within thro mantha 

fr.m the date q f rae.it if oeay of this erer, 

ui(s) 	It is deelarad that SCA(RL) is yab1 from 1.10 0 186 

() 

 

The respandunts are directmd to pay to the 'pp1i-

z2rIt. SGA(RL) with •ffcct from the date if atu1 pstin 

in Ng1end mar after 1.10,186 as the sea may be in 

raQOt if oaeh ap1ieant and t5 .ntjrua to pay thn scene 

se leng ca the senGisuien is dniasi1lt 

(s) 	Arrears f rem the date if aetul peatjri in 

Na1and on or after 1,10.1586 upt3 dati tabs said within a 

eri.d if thru nntha frarn the t& of csmmunioation if thu 

•rdsr, 	 - 

iv(a) 	it is deslare* that FSC i 	niii1 frsm 

1.4.1!H3 

(b) 	The r pnJente are dircated to cxtanW the FSC 

tetha ap1iøntj in the priericd rnnner with effect 

from 1.4.153 er from the dt.0 sf actual afpsintrnnt s the 

case may Luo in rpoot if each 1±cQnt u.te date ane to 

c.ntjnui to !jvu the same se len! d 3S 

I(s) 	It i 's Aeol2ree that HRA j., admjssi1e as iitc 
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- 	 4(e) 

(i) 	 The rarwp'2naI&ntz nrO ditgctel ta pay HFP to the 

p1L.nts ot the rate Kap W5 a ile to the Central C.vrrynent 

emjil.ye.s in 8,3-1, 6-2 Clase Cities/tain3 for the peri . oM from 

1.1008 or from the actual date nf apReintment £5 the flrar my 

be in rest of •aeh appllcant ute 28*2.- 1991and tt the rte s 

Ty 19 SPR IJ 02blf  from time ta time as 
from 1.3.11 uts dnte ond 

te eantinue tn Pmy th ra; Przatribod here1'ter,  

(c) • 	/rrrc to the An 4 d zeegrelingly subject to the ajumtr 

if the (Jnsunt s m,y have 31redy iasn raid to the reapeeUve 

ap1int urir. the ;fareiEi 	ia'tawrO HRI. 

• Fut urip payment* ta Ie r1uiate in necorlanes witi l  

• 	C1rijsp ()LtJ 

• 	 () 	ArraGre to he P ,3iW as er1y as pretjej,, but 

• 	
net iatr than pri ef thrv nmnthe from the date of 

c ommunic0tion of thje arOr * to t tho reep,nOnts. 

120 	 The srjjn1 SPP11- c-a-AC-4 an is alloweel in terms  o f 

the 	 e;r, No argfer asta Sets.' 
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espy of the ju.rment dated 15 * 9* 95 psesedin 

O.A.N,.143/5 is annexed herewith and marked as 

Ann8xura.-A' 

31 	That eaLes of thi .31d •rder were eent to the 

repnontt by thi Reistzy CAT/thy Brieh nn thr month of 

Csta4sr,15 and thi Resp9 ndents ara cwnre of the r4sr 

dte 	 paasd by the Fhin'ble Tribun3l in OA Ns,148/5. 

It will be pertinent to mentien thra that while p3esin the 

orid arOr of 1.995, the Hen'ble Tribunal wae plaae.d to diroat 

the Reanenta to im&lement the e3jal erder within 3 mrithe 

from the, da to of cemrnunjeatjsn of the •id erdrr ti the 

4, 	That the Resp ,~i n*ntg just after expiry .1 the ei 

reseribsd pari9d of 3 menthe as srare4 by the Han'blu Tribunal, 

me an EPRIla rntion bsf'era the Hen'blrj Tribunal sskjn 

further time' te implement the said 'erder, but the Hn'bj 

Tribunal haa rejsettd the prayer made by Respnnent5 and thn 

Hen'bj.e Tribun3]. was further pleased ta.mkesf clear that no 

further time Will is ollewe4 

5. 	That the peti"Ci onerg  are pursuing the matter some 

after pzavinj the said .rdar but n actjan ha bean taker, by 

the Rsp,nrjnt t11 fate . Althuh, the Rvipandentn are 
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fully aware of the ordaidated 111.9.95, they have net 

yet released the said allewancos to the etitianere. The 

R.spinOntg have dlihrately and wLlfullyfl.ute4 with 

the arder passed by this Hen'ble TrLbunal inopite of haVing 

pull knowledge if your Lardehis' .rer, 

Thatbaling aggriev@1 by the nan setlan an 

n,n silant attLtue of the RopnOnte, the petitiønsre have 

preferred a natice :n .7,206 to the H.sperintt nd the 

pstitleflara have also fSkal fixed a, time limit to pay 

their glut s1lowence alangwith arrare sttin9 the f'cts that 

the failure on thir pert . tsw 2rcla imilementatjsn of the 

saId .rOr mi9ht cause contempt if Courts aider but no 

astien has been tk.n in pas&itiva by the Rsapndsnts till date. 

- 	 csy of the ssiai natje dated 7.2,96 j 

herewith and marked as Anrxuri 9. 

That the aetea/inaetjen of the Repenont t:wrd. 

implsmsntatsn of the said are dated 111,9.95 is in 214rest 

aenfilet with the tfcn'ble TrIbunal's •rder and it lade te 

an uniqJe aaes of csntvrnpt for thcieh the Revp3ndonts erv. liable 

for punishment. 

3. 	That the insetlon en the part of the Respsncnts 
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toirdI im PismonttLsn if the erfir if thu Hin'ble Tr1unl 

Jarrnts jnter?runce if this H,n'tle Tribunal for ixet4utiifl 

if the sz3ld srder in ixareisa if iti pewsr canforrad by 

Sostsn 27 if the Act angi Rule 24 of the CAT(Prieedur.)Rule,. 

Hence this applicti.n for drawing up cantrnpt praccading 

as will as fsr an apprsriate .rd.r £.wards impl.menttin of 

the jrr if the H3t1'óle TrIunn1. 

Th;t thka applicatiin has been made binfidi and 

to secur; mdi if justice. 

• 	
In the premises aforesaid it is most r.s 

stFully pray that your LsrOhira my be 

pleased to iisuu nitice to the reaparnlcnt1 

to shew cause as to why a prsce.dirs if 

Cantmpt of Hsn'hl. Tribunal ihll net he 

drawn up against each nd every tine if them, 

0311 for the ranords if the cast nd after 

• 	 • 

 

hearing the parties an the uee or eaus 

• 	 tht may be ihiwn and on psru1 of risarde 

- - 	 be pleecd to punhch the Reejasndehte far 

Wilfull dlisI.djinct at the erder dt.d 

.9.95 passed in C.A.N..148/e5 by this 



I 

Hn'1c Trbuna1 with furthor diractlan to 

p4y thoir duct imrnodisthly an/r pca any 

othor rdar/ordoro ae may ba downod fit and 

propor in viow of . the fta nd circurnotcnoo 

o?tha000a 

irr for thia qzt of kindrna, tho potitonura nc, In duty b0un, 

shallevor pray, 
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f FF1 0 AV I T. 

I t  Sri Niraiam earuah asn of Late InrasWar Oarua 

aer4 about 45 yers, wsrkng as a Cbla 3snrr, Hjh 

Skilla4 Gradi II unter 	 WS,C/.. 99 APO t Zakhama 1imy 

smp at Kehim3 0  Naaland ds hereby aalemnly affiim enj state 

no fsllewe. 

That i w one of the' petitjngrs, in the accompanying  

petlti9 n,a.nvere3at with facta and srumstancee of Ithe Csø  sn 

I rm euthDri$s by the ether etitinera to swar th1 a?fiavit. 

That the statements made in thig affidavit and in 

the accompanying alcati.n in pararahs 

are truc te my knowlodc and theee made in pargraphg 

are matt,r of recerda which I believe t..b. true and rests are 

my humble eubm ajan bafare this Han'ble Tribunal1 

And I •in this aff1dav4t ,n this th day of 

Mareh,st Guwahatj. 	 t"\) 
)ITTzYV)1? jJIM% 

Identji"gd by ma, 	 DEP3FiENT 
/Tjs1A , 

/ 	
Avecats, 

yt)ôICII 4s.. 

I 

Solemnly affirmad ard state before Me by 
the depenant who is identif 	by Sri 

S.Sarma,jvete at Guwhatj, 

PGISTR1TE S  4__ - Oft '  
..VAiAL 

II 
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DRAFT CH A RCE 

The Respondents are guilty of wlfu1 and 

do1iborat jIitiøn of the judgomant and 

orddr rhtr4 ic,q.q- paoccd in 

2nd hno they are liblo for approprimto 

punishment so prov±dad for urtr the lw anti 

of Contomt 

/ 



IN THE CENTRAL ADMINITRA'I'IVE TRIBUNAL 
4. GUWAHATI BENCH 

( 	 I 

Original Application No.148 of 1995 

Date of decision: This the 19th day of September 1995 

The Hon'ble Justice Shrj M.G. Chaudhari, Vice-Chairman 

The Bon'ble Shri G.L. Sanglyine, Member (Administrative) 

Shri Chanc1ra Dev Yac3av and 213 others 

Applicant Nos.l to 196 are working under 
Garrison Engineer, 869, EWS, C/o 99 APO. 

Applicant Nos.197 to 214 are working under 
557, ASC Battalion, 12 Cornpu (ASC Supply Point), 
Zakhama 	

Applicants 

By Advocate Shri B.K. Sharma with Shri B. Mehta 
and Shri. S. Sarma. 

- versus - 

1. The Union of India 
represented by the Secretary, 
Government of India, 
Ninistry of Defence, New Delhi. 

. The Controller General of Defence Accounts(CGO), 
A.A..O., Shillong. 

23. The Controller of Defence Accounts (CDA), 
Basjstha, Guwahatj. -r _- 	- 

.A. The Garrison Engineer, 
869, EWS, C/o 99 APO. 

\5. HQ 137, Command Works Engineer, 
C/o 99 APO. 

/ 	
OC, Supply Point, Zakhama (Nagaland), 

 C/o 99 APO. 	 Respondents 

By Advocate Shri S. Au, Sr. C.G.S.C. 

0 R D E R 
I ? /L_ 

c° CHAUDHARI.J. V.C. 0 	
\.. 

	

•, 	, 	---:. 
AS.'*t• Mr B.K. Sharma for the  applicant- 

Mr S.'AlI, Sr. C.G.S.C., for the respondents. 

Mr S. Ali states that he has not received any 

written statement so far from the responden and hence it 

could not be filed. This is an application filed by 214 



iiner th 	Garrison Enaineer, 
a ji J .1_ J. •.. c I I . 	 IV 	 '1 	 - 	 ... 	 . 	 - 	 - 	 - - - 	 - 

869, EWS, C/o 099 APO and 557, •ASC Battalion, 12 Compu (AS 

Supply Point), Zakhama, which faJis under the Ministry of.  

Defence, Government of India. 	
0 

2. 	Relying 	upon 	O.11.No.20014/3/83-E-IV 	dated 

14.12.1983 the applicants claim that they being civilian 

employees serving in the N.E. Region are entitled to get 0 

Special (Duty) Allowance (SDA) in terms of the modified 

O.N.No.20014/16/86-E.Iv/E/II(B) 	dated 	1.12.1988. 	They 

'contend that as they have All India transfer liability 

they are covered by the aforesaid memoranda. 

• .3. 	The applicants further claim Special Compensatory 

(Remote Locality) Allowance (SCA(RL)) in terms of office 

memorandum No.20014/9/86-E.IV dated 23.9.1986. The 

applicants further claim that they are entitled to get 

House Rent Allowance (HRA) at the rate of 15% on the 

month1y'sa1ary 'in terms of the recommendations of' the 

	

• 	
- 	 -.-•- 

Fourth Pay Commission with effect from 1.1.1986. Lastly, 
I 

the applicants claim that they are eligible for Field 

Service Concession (FSC) in terms of Government of India's 

letter dated 13.1.1994, 25.1.1994 and 31.1.1995. 

4. 	It is stated by the applicants that despite 

repeated demands the aforesaid benefits were not being 

given to them by the respondents and, therefore, 'they had 

filed Civil Suit No.255/88 in the Court of the I)eputy 

Commmissioner (Judicial), Naga]and at Dimapur and obtained 

0 ' 	decree dated 19.12.1994, but as they have been advised 

	

/ • 	
-. that the decree is a nullity as the civil court has no 

V jurisdiction to entertain the matter they hate approached 

this Tribunal. They contend that the time spent in 

t 	pursuing 	a wrong remedy shou].d be excluded for the 
dl 

0 	
)U r pos C. . . . 

/ 	0' 



purpose of calculation of limitation anO they be granted 
O 

the relief. 

In the civil suit which was contested by the 

present respondents their stand was that since the 

applicants are enjoying Free Field Concessions they are 

not entitled to claim other allowances. They also denied 

that the service conditions of the applicants were the 

same as that of other Central Government employees. 

Now the aforesaid contentions of the respondents 

urged in the civil suit which may also be taken as their 

defence in the present application have been examined by 

us 	in our judgment in the case of S.C. Omr, Asstt. 

Executive Engineer, -vs- Garrison Engineer and another 

(O.A.No.174/93), reported in SLJ -1995(1) CAT (Guwahati 

Bench) 74. We have held in that case that SDA and SCA(RL) 

are payable to Central Government employees posted in N.E. 

.ion-even if they get FSC. 	We have not accepted the plea 

that admissiblity of 	FSC deprives them of these benefits. 

In arriving at that conclusion we had also referredto the 

earlier 	decisions 	in 	O.A.Nos. 	•48/89 	and 	49/89 	dated 

29.3.1994. We held that the applicant in 	that 	case 	was 

entitled 	to 	get 	SDA 	and 	SCA(RL) 	apart 	from 	the 	FSC. 	We 

have 	also 	followed 	that 	decision 	in 	our 	order 	on 

O.A.No.124/95 	with 	O..A.No.125/95 	decided 	on 	24.8.1995. 

• 

Consistently 	with 	the 	view 	so 	taken 	we 	are 	of 	the 	view 

that the claim made by the applicants must be upheld. 

7 	As 	far as I-IRA is concerned the applicants will be 

covered 	by 	the 	rates 	prescribed by the Central 	Government 

from time 	to time 	for 	B 	(Bl 	- 	B2) 	and C class 	cities. 	The 

applicants 	will 	be 	entitled 	to 	get 	the 	allowance 	at 	the 

rates 	prescribed 	from 	time 	to 	time 	depending 	upon 	the 

nat: u r e ..... 

.1 

11 



I,  

L 

nature of classification applicable to them. 

In the instant application the applicants have 

raised a. contention that they are entitled also to get 

compensation in lieu of rent free accommodation in terms 

of O.M.No.11015/4/86-E.II(B)/87 dated 13.11.1987. Mr B.K. 

Sharma, however, submits that he does not press that claim 

in the instant application without prejudice to make the 

claim if so advised by filing a fresh application. 

It is, however, necessary to mention that as held 

by the Hon'ble Supreme Court the benefit of SDA is', 

admissible only to those employees who are appointed 

outside the N.E. Region and are posted inside ,  the N.E. 

Region-. It will be up to the respondents to ascertain the 

case of each applicant, if necessary, to make the benefit 

available to such applicants who are entitled to get the 

same. 

-- 
- - 10. 	The SDA will be payable to the applicants who 

satisfy the above mentioned test • with effect from 

1.12.1988. They will be entitled to get SCA(RL) with 

effect from 1.10.1986. We hold that the applicants are 

entitled to get BRA at the prescribed rate. We also hold 

that the applicants are entitled to get FSC as admissible 

from 1.4.1993. 

11. 	In the result following order is passed: 

F`2 77  It 	is declared that SDA is payable from 

1.12.1988. 

f.:t.ii -(.a) The respondents are directed to pay to the 

PI'ans SDA with effect from the date of actual posting 

in Nagaland on or after 1.12.1988 as the case may be in 

• 	.. respect of each applicant and continue to pay the same so 

long as the concession is admissible. 
• - 	 • 



Arrears from the date of actual posting in 

Nagaland on or fter 1.12.1988 upto date to be paid within (l 

three months from the date of receipt of copy of this 

order. 

iii(a) It is declared that SCA(RL) is payable from 

1.10.1986. 

N 	 (b) The respondents are directed to pay to the 

applicants SCA(RL) with effect from the date of actual 

posting in Nagaland on or after 1.10.1986 as the case may 

be in respect of each applicant and to continue topay the 

same so long as the concession is admissible. 

Arrears from the date of actual posting in 

Nagaland on or after 1.10.1986 upto date to be paid within 

a period of three months from the date of communication of 

this order. 

iv(a) It is declared that FSC is admissible from 

1.4.1993. 	 - - 
The respondents are directed to extend the FSC 

to the applicants in the prescribed manner with effect 

from 1.4.1993 or from the date of actual appointment as 

the case may be in respct of each applicant upto date and 

to continue to give the same so long as admissible. 

v(a) It 	is declared that I-IRA is admissible as 

indicated below: 

/ The respondents 	directed 	to 	I-IRA 	to 	the are pay 

applicants at 	the 	rate 	as 	was applicable 	to 	the 	Central 

•Government employees in B, 	B-i, B-2 class cities/towns for 

the 	period from 	1.10.1986 	or from 	the 	actual 	date 	of 

appointment as 	the 	case 	may be 	in 	respect 	of 	each 

\ applicant upto 	28.2.1991 	and at 	the 	rate 	as 	may 	be 

applicable from time to time as from 1.3.1991 upto date and 

to...... 

ka-L- 
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F1 

V 

'to continue to pay the same at the rate prescribed 

hereafter. 

( , 	 L-- 	 .._L 	- _. 	. - 	- 
J 	rLLVQLO LJ 	lJe 	paJ.0 	LLL)LUJ.J1y1y 	ouujecc 	io 	Lne, 

adjustment of the amount as may have already been paid to 

the 	respective applicants 	during 	the 	aforesaid 	period 

towards HRA. V 	

V 

(d) 	Future payment 	to 	be 	Tegulated 	in •accordance 

with clause 	(a) above. - 

Arrears to be paid as early as 	practicable, 	but 

not 	later 	than a 	period 	of 	three months 	fromthe date of 

communication of this order to the respondents. 

V 	
12. 	The 	original application 	is 	allowed 	in 	terms of 

the aforesaid order. No order as to costs. 

- 	 Sd/ vice cHTh 
V 

// 
V. 	 V  

VV 	

•V,'V 

 

45d 	MEMBER (AoN) 	
V 

Vfi 	V 

VVV 	 V, V 

V.t 	 VV•4V V 

V 

TRUE CO}Y 
V 

V 

s1Iifk 
V 	

VVVV••VSV 

Sectien Oflkep (.14 
;,TIJIII 	4je-T 	( -O'w 3TMI /1  

CntraI Adnn' 	, •'--;' ,jn 	// 
:VVVI VV 

Guwj',  qw-fel  
;'2' \ 

- 

el 



LI BEFO RiE 	
TAL1 STRATI.'TE TR BUNL 	 ) 

t 

• 	 1. MES/238334 Shi Chdra Dev Yadav, 
•SiOr ReiQeathr 
1iechaflic, High Skilled 
Grade-i. 

t 	
.1. 

14ES/23O6 Shri Prafulla Chdra 	
eldet High Skilled 

Bora 	
Grace-I. 

Cle Jointer, HS I 
IES/237949 Shri NirOm Eorah p  

• 	 4. MES/238223 	hTad Ayub 	
Ref tigerator NechiC 
Skilled. 

NES/237988 Shi Jet Narayafl Thakur Ref rigeratO Mechanic 
acilled 

MES/220185 	ri Nd1afld 	
Ref rigeratot MechaniC 
skilled. 

MES/238394 Shri Ravthdra Nath 	
EleCtriCi 	HSII 

MES1238298 	ri Niha1Udfl 	
EleCtriCi 	Skilled 

MES/243601 Shri §ukhanta Ch&ra- 	
do- 

borty ,  

MES/243608 Shri Mariik Chandra 	 •. 
Borah 

69 	 -°- 

NES/243670 	ri Randrafl V.K. '• 

MS/243669 Shri M. 14ohana 	 shn 	 do- 

• 	 14. MES/243822 Sh ri Maabefldra Das 	 * 

150 LS/243678 iri RnjOy Sutradha 

MES/243677 Shri Josh MatheW 	
-do- 

MES/243637 Shri Pjafulla Das do-

• 	
18. MES/243635 	ri V. sKrishn 	 -do- 

19. MES/220329 	ri K. Sornen Pillai -do- 

• 	 20. MS/243829 Shri 	pa Kumat C 	 -do- 

BES/23849S Shri Khoinam. M&1glem Singh -do- 

MES/238107 Si.ri Bipen Chandra Patra 	-do- 

con td...P/2. 

4 	 '.••, 

• 	 _: 	. 
0 	 •• 	 - 

• 	;*• 
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/1. 	
23. .MES/237293 ShEi RarneswaE Prasad 

MES/220141 ShEi LaJthidi'and Iahato 

ME 51243609 Shi D. Deena Dyalan 

 MES/243675 thri Pri'jit 

 MES/243688 Shri Dipen Konwa 

28, NES/237999 Shi:i Ram Jatán 

 MES/238142 Shri Ram Prasad KoirJ. 

 MES/237962 Shri C.. Nutucan 

 MES/242664 Sh ri Bha3cta Bahadur 

 MES/2380 447 Shri Jit Bahadur 

 MES/243961 Shri C.N. 	Rajpi 

 NES/237899 Shri Tita Ram Da 

35 NES/220 230 Shri Jaat Bahadur 

MES/242717 Shri Gzpal tX.itta 

MES/220 288 Shri Narayai Naik 

MES/NYA 
	

Sb ri Dinesh Chandra Singh 

MES/238111 Shri Surya Nath Tell 

4. MES/364382 Sh r i PrTt0d Kumax: Dixit 

MES/P/3893 Sh z:i Satya Narayan 

MES/238018 Sb r I Jardan Yaciav Theel 

43, NE$/237932 Sh ji Lalu Yadav 

.MES/238202 Shri A. Ramakrishn an  

MES/220194 Shri Usab Singh 	 -do- 

MES/238508 Shri Rabin Chandra Paul ittex Cax:penter High 
Skilled Grade-Il 

- - .7 ME S/ 220 265 Sh ri U ç am Sh arma - do- 

48, 11ES/236517 Sbri La)can Man dal -do- 

 MES/238049 Shri Sada Nanda Rajkhowa -do-. Skilled 

 MES/243640 Shri Ram Lakn Shana 
0 - - 

	 1..ME/22O 268 Sh ii. l3hagi rathi Sharina -  cb- 

- ~.'~-5.2 0­­ MES/238431 Sbd Jagu Ram Baruah -do- 

Cont&..P/3. 

I  

Fitter Gera1 
Mechiic 	 \J 

-do- • 

-a0-.. 

-(ID-

-do-

-do-

-do- 

- cID- 

-do- 

-cb- 

-do- 

- do- 

-00-

- do-. 

- do-

- do. 

- do-. 

-do.. 

- do- 

-do- 



Sh ri 

Shrj 

Sh ri 

Sh ri 

Sh ri 

Jai Krjshan Prasad 

&ishil Kumar 

Gpi Chand 

Sita Ba-n Marl jan 

Naubat 

-.3- 

- 

53, MES1238050 Shri )mar L3ahacur.'ItLrwa 	Fitter Pipe skilled 

54 MES/20 299 Shri Marl deo Ehagat • 	-do.. 

 NES/220260 Shri Dudh Nath Barn Mason High Skilled 
Grade_I 

 MES/220 271 Shri Shiv Nath Mallah Zian Skilled 

57 •  MES/238127 Shri Md. 	Sioaib -do- 

58. MES/238127 Shrj (burl Shankar -do- 

59 •  MES/238306 Shri Ku). 	Bahacur Painter Skilled 

60. NES/220 295 Shj F. Francis Pereara Valve Man Sarnj Skilled 
61, I'IES/220130 Shri Rasmat All 

 IiES/220234 Shri ?bhi Mannu Mallick - do.. 

 MES/265 312 Shri Bhajan Majhi -do.. 

6 4.MES/238374 Shri .Tika Barn Sharma - do-. 

 tIES/238045 Shrj P. Chinna Kannan  -do.. 

 MES/238237 Shii Sban Singh 
_... 

 MES/238038 Shri Chandra Deo Thaku -do- 

 MES/22cJ 249 Shri &idama I4ahato Iiamrnerrnan Semi 	Skilled 
 MES/238328 Shri Jagdish SingJ' -d-. 

 MES/237286 Shrj Maria Harjbanu Mate Semi Skilled 
Rao 

71 MES/201 Shd Kunju Ba-nan 

MES/238121 

MES/220053 

74•  MES/237297 

MES/237296 

MES/A/ 
13699214 

MES/220181 Shri Pundeo Mahato 

78 MES/P/2959 Shri Ealam Nandaj 

NES/216846 Shri Ehuni Deo 

\ 8, MES/237738 Shni ?rnbia Lahato 

II 

:I ' 
-do- 

Contd...P/4. 



/ 	 81. MES/238 113 Shri Raj Bali Shah 
I 	 I  

/ 82, HES/238502 Shri Jagar Nath Kumar 

8. NES/220165 Ri Nath Na1 

84, MES/238038 Shri Puran Singh Ale 

I 85 MES/238292 Shri Laxrnan Das 

 MES/243374 Shri tikhi (bud 

 M S/238394 Shri Baleswar Mthato 

 MES/238301 Shri Laanan Raj 

 MES/238303 Shti Krina Badur 
Sh restha 

60. MES/238410 si. Baleswar Iam 

 MES/243610 ri 1ab Sin gh Pal 

 MES/243800 Shri Mohammed Muslim 

i f  

93• 
MES/243658 31 ri C. Madhapp. 

94, MES/243668 Shri S. Ravichaldran  

95.MES/243802 Shtip r em Sin gh Pal 

 MES/243674 Shri Harickn Pareriejs 

- 	-- 	 . 	-.--.--'._-  - MES/p/3888 Shri l-1irday Kant Jha 

 MES/27 Shri Txibhuvan 0ahab 

99 .MES/220147 Shri .Joginder Iliwari 

_-.  S/210885 Shrj Mundrjka Prasad 

.  MEs/238297 Shri Krjthna Tjwarj 

102,, 1 S/2378W Shri Nasjb La]. Rai 

 MES/237287 Shd Nan& Mato 
S  

' 
 HES/237118 Shri KP Copi.aan Nr 

 ME$/220182 Shri Kedar Rai 

106• MES/23296 Shri Ganesh Neog 

 MES/220190 Shri Bha)cta Bahadur 

MES/3887 chri Desaj Tha)r 

MES/2213293 Shri I<.0, 	George 

MES/238406,  Shri Soria Ram Bora 

S. 

Mate Semi dld 

-d- 

-d.- 	-& 

Cb-

-cx.- 

- 
-cb 

-  cb- 

- 

-  do- 

-  cb- 

-  do- 

- do- 

- 4t 

- do-

- -• 

-do 

- do- 

- - f 

-  cb- 

- do-. 

- do- 

do... 

- do.. 

- do- 

S.' 

- do... 

- do- 

Qntd. . 



_g:: 
/ 111. MES/236340 Shri Guna,Rart Chaliha 

1 112, MES/238245 Shri Tjhenj Ptaad' / 4' 

 MES/220204 Shri K.D. Sahayem 

/  MES/238002 ari Ram Prasad Majhi 

: 115, MES/238304 ShriAsarfi Ram  

:1.  MES/238289 Shri Mn Bahadur 

H.  MES/238409 ri Lalan Tiwari 

 MES/238296 Shri l3bla Mahato 

 MES/220 200 Shri CollectorDomb 

120 0  MES/238311 Shri Gangu Raj Bhar 

 MES/238027 Sh r:i Parsen Raj. 

 MES/220293 Shi Lalan Pjasad 

 MES/238 300 Shri Prakash Sitaram  
Wighaway 

124, MES/237728 Shri Lok Bahadur Q.'zung 

1.25. tS/243619 Shri Krishna Ram 

126. MES/243360 Sxi Malltra Shah 

Mate Semi 

IJ 

Ski lie d 	: 
cb- 

-do- 

-do- I 

-- 

-do 

- do- 

-cb-

do- 

-do- 	 H 
do- 

-do- 

- do- 

- do- 

S 

iI. L/3bZ4 bflr3. 

	

.-................- 	 - 
Fahjflder 	tiani -aD- 

 S/228652 Shri Jagar Math Bonik 

 MES/238295 Shri Jagan Battha Mazdoor Unskilled 

120. MES/238297 Shri Bhola Mahato -do- 

 MES/237352 Shri Panchu Pradhan -do-' 

 NES/238212 Shi Mukeswar K5j . do- 

 MES/243613 Shri Mohammad Ph -do- 

-  MES/243606 Shri G2nesh Thakur -do- 

 MES/2416 Shri ioj Rah Shana -do- 

• 	/  MES/243615 Shrj Saichand Yadav -do- 

 MES/243594 Shrj L. Manjckamn -do- 

 MES/243827 Shri Ram Sajiwan Sharrna 	-do-. 

\. 4'\139. NES/243 
• 	( 

381 Shrj P. Shreedhar -do... .• 

140. MES/243878 Shri Ramdura Singh -do- 

Con td ... P/6. 
•., 	'•,• 

•\ 	•7• 

. 

.- 



141, ME/243558 

MES/NYA 

JiES/NYA 

NES/243633 

ZES/243639 

MES/243605 

147 FIES/243645 

148, 1 ES/2383O1 

i- ES/243604 

MES/243627 

I 1ES/243 40 3 

152, MES/243636 

Shri 

Sh ri 

Shri 

Sh ri 

Shrj 

Sh ri 

Sh ri 

Sh xj 

Sb r i 

Sh ii 

Shrj 

S h U 

-6-. 

Tilkeswar Gi ri 

Raiu Eahadj.r 

cbijj1al Shaa 

Loke swat Regon 

C. Rajendran 

Murlidharan Nair 

Raghubir Ral 

Dilip Kurnar Saikia 

Jainul Haque 

C. ?aratham 

Sadasivan Nair 

Ix 'ckx Sanka ran 
Kesaj 

4. 

)• 	
I. 

4 

Mazdoo r. UnskIlled 

-do- 

-do-

-do-. 

do- - 

-do - 

-do-. 

- do- 

- do- 

- do-. 

-do-. 

 NEs/243623 Shrj A. Victht -do 
 MES/243638 Shrj Bhkta Bahadur -do- 

 VJES/NYA Shri Kishto Sna -do- 

 MES/NYA Shri I.K. 	'Thonsorz -do-. 

 MES/NYi. Shtj amj 1aynik 

 .NES/NYA Shri R.N. 	Gani'shang -do- 
 MES/220320 Shti Lal Bachan Bhagat -do-. 
 MES/238500 Shti Bhnj Ran Bahadu 

Ya61. 
I 

MES/243621 Shri Ramewadh Harija -do- lu... 1  
162. 1 S/2434O5 Shrj R, M}n do- / 

• 	
1630  

' 

NES/237279 htj Jitendra Burrnan -do- 
164. 1'ES/243632 Shri Sish Pal -do-. 
165, MES/238460. Shri Shtee Prasad  
166. iES/2J144 Shrj handra Goud Chwkdar Unskilled 
16. NES/243557 Shri Shahjd Hissjn 

 flES/243612 Shri A. 	Subraxnanj 

 NES/220 218 Shti Harka Bahadur do- 
170. ME S/ 2 20 2 16 Shrj 1'iUnddka 	arrna  

Contd.,,.p/7, 	• 
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171, MES/220 220 Shri SerBhadur Gurg thowkidar UnskjllJ 

172. MES/264068 Shri Narayen Shazma 	 -do- 

172. IES/NYA 	.Shri M.L.Lungsu Jelig' 	-do- ,41 	
174. 1ES/bu 	Shri Nanju Passi 	 -do-. 

220191. 

179, $ES/220172 Shri Nohan Rain 	 -c3D. 

176, MES/243592 Shrj K,G.Randr 	Nair 	-do.. 

MES/NyA 	Shri Darjd Mganij  do- 

MES/NYA 	ri Samuel Killing 	 -do.. 

MES/237571 Shri Rn Narayen Prasad 	- do.. 

180, MES/243618shrj Rainji Rai 	 -do- 

MES/6625.17 Shri Dal Bahadur Chetri 	-do- 

MES/220184 Shri ChandraB)jpj)cj 	5afaiwa1a Unskilled 

MES/280526 ShriMorpa]. Balmikj 	 -do- 

I4ES/243893 Shri Sukura 

185, MES/238026 Shri Balu Balmjkj 	 -do- 

MES/238024 	ri Nok Raj 	 . 

MES/243602 Shri Kishan Pal 	 -do- 

MES/237063 Shrj Rii Kant Das . OUiceSupdt.II 

MES/264025 Shri S.K. Medhi 	 Dufty 

MES/243466 Shri a-iandra Bhan Pal 	Peon 

191, MES/243554 Shrj Dhan Bahadur Qietri Peon 

MES/264072 Shri Arujun Kumar Debnath Draftmari Grade-Il 

MES/4339104 Shri Noksarig Ao 	-. 	Chowkjdar Unskilled 

194, MES/243386 Shrj GDpi Chand 	Mason Unskilled 
195. NES/220179 S11ri Gpi Ram Sharma Chowkidar  

MES/23756 Shri TrlokyaNath 	
Sthre'Keeper Ge-I, Thakur 

Z5c All are working under Garin Engineer, 
,T. 	 869, ENS, C/O 99 APO. 

eys 
NS/6406088 Shri Durga I3thadur 	Mazdoor 

hO 
\198. I€-B/6406095 Shri Sakaideo Singh 	-do-. 0 	 . 

• 	 199. M/64O4O96 Shri P. Mi2 
0 • 	 . 

fltu,,P10  

4.. 



( — 2 

 +6/6404089 Shrj P.S., Kirkjta 

/ V  M/6404092 
V 

 ald Rm Vilash Pasw — do- 

 ME/64O6O87 Shri 

a  

Subol Chandra 	iazurndardo... 

 MS/6406094 %ri Sing Bahadur Tang -do- 

 N/6404090 Shrj Bir Bahaclur 	V  -do- 
V V  V  

I,  14/64O6Og3 Shrj Moha-flmad Azjrn -do.... 

206, ME6/6406091 Shri Sahjd Fiussan -do- 
 14S/640 3450 Shri Dayanadh Gid. -do. 

V  

 -s/6403451 Shri Jayaram ¶Lhakur 
V 

.-do- 
209, 14-E.8/6403452 Shrj 

• 	
V 

P. C-h4- 	Sc-j - 
- 

S  ho 
Natj V -do- 

210 N/64O34S3 Shrj }lari Nsrayan Pain -do- H be$ . 

L 
211 I4- €/6403454 Shri Roojhuwa 	TiEkj 

212. Ms/6403455 Shri Radha Prasad Pal -do- 
/30 

213, MS/6403425 Shrj Lhirdhor Mirichj do- Oo 
214. l4.S/6403426 Shri Ram Singh -do- 

Nbo 197 to 214 are working under 557 ASC Battalion 
12  o.k. nL), 

..o A021i 

• 	 V 	
':V 

;V: 	 S 	 S  

V 	 - 

- :.V1  

/ 	• a. 	-- 	.......... 

/ 

I. 



S1DDHART1IA SARMA 	V 	
M. A. Road, Rehabari 

ADVUCATE 	 Guwahati - 781 008 
Phone No. : 522995 

.u-P-t4. 	
0 

- 	 Date...7V2'6  
V. 	

N tif IEVJ 	 V 	

V 

Registered wh AJD,V 	 V 

	

V 	 To, 	•V 	

V. 	

V 	

V. 

	

V 	 .Fhe Garrison Engineer,  
.869 E•W•S 

VV 	

V 

C/o, 99 APO. 	
V 	

V 

V 	

V 	

V 

Dear 5ir, 	 / 

	

V 	

V 	 Upon a.ut.hority, pnd instructions 9f•my'clients 
Sri Chandra Dev Yada.v & 0r5- at present wor1ing under . 
Garrison Engineer', 869 E, •S, C/o. 99 and 557 ASC 	

V 

- Battalion, 12 Compu ASCSupply Point, Zakhama, the . 	 V 

V 

	

	applicants an cA No.148/95 , Igive you this notice as 	. 	 V 

follows 
 

H 	V 	
1. 	That my clients as stated aVov.e have been 	

V 	

V 

V 	workiVn '  under Garris.on Eflineer, 869 E •W.S Cfo •  99 .  

	

V 	APO an 557 ASC BattaliOn,d2 Compu' (A5C Supply Point) 
V• 

Za kh a ma wh ixh fa 1 is un de r the M in i st ry of De fenc e, G ovt, 
V 	

of India, 	V 	 . 	

V 

	

V 	 2 0 	That, relying upon Q4 N.O 20014/3/83_E_IV' 	VV• 

dated 14.12.63 my clients have made a claimbefore the. 

	

H 	 V Hon'ble Tribjna1 Ghy/Bench that. 	- they are civilian 	
V..: 

employees ofCentral,Gcivt.' serving in the N.E.Region and 	
•V 	

V 

they have all India transfer liability and as such 	
V 

they are entitled  to 69t S.D.A(Special duty allowances) 

	

p 	My clients have made further claims that they are entitled 
to Special Compensatory (Rernte locality) allowances. 

/ 	(ScP) (RL) in terms of QV1 No,20014/9/86—E.IV dated 23,9.86 

	

House rent allowances (ill) at therate of 15% (B.Class 	
V 

0 



2 

City) on monthly salary in termS of recommendation 

of 4th Pay Commission Ivi e f. 1,1.66 and field 

Service Concessiori(FSG) in terms of Got,of India's 

letters dated 13,1.94 ; 25.1.4 and 31.1.95, 

3 	That in the aforesaid proceeding claiming 

SEA, SCA (R(;) FSG 'and 14A wh kh was filed hiy.my 

client as CA No.148/95 , Union of India represented 

by Secretary Mthistry and Ors ,were party 

That upon hearing bath the parties and perusing 

the relevant records, the Hon'ble Tribunal was 
pleased to pass an order allowing the claims of my 
clients regarding SEA,SCI\(RL) FSC and FIPA on 19,C • 95 

nd you were directed to pay the same to the applicants 

with arrears as admissible within 3 months from the 

date of communication. 

That in the month of 	tober 1995, the Copy of 

the said order dated199,95 was sent to you by the 

Des,patch Section of this Hon'ble Tribunal,Guwahati 

Bench, Guwahati • Since Septerrber, 1995 after & 

passing the order by this IIon'ble Tribunal, my clients 

are, pursuing the said matter, but no affirmative 

reply in has been given to my clie,ts by you, 

/ 6. That it will be pertinent to mention here 

that your Department along with the Union of 

/. 
• 

India & ors had come before this Hon'ble Tr'ihun.l 

/ for extension of the time period for implementation 

of the said order dated 19.9,95 but same was rejected 
.rvOCSt by this 1'lon"ble Tribunal, 	making it clear that no 

further time would be granted to you for implemen 

tation of the said order. 



•1 	

—3- 

7, 	'Iliat iri5pite of the direction macic by this 

}-Ion'ble Tribunal for implemç?ntat.ion its order dated 

19.9,95 you are not doing anything to implement the 

said order. This act of laches and/or negligence regar 

ding the implementation at Hon'ble Tribunal's order 

dated 19.9.95 , you are liable -for contempt proceeding 

as per law. You have not impemented the Hon'ble 

Tribunal's ordei dated 19,9.95 on or before January 

1996, when the said time spell expired. 

8. 	That in view of the aforesaid factual position 

the act on your behalf is a clear violation ff the 

Hon'ble Tribunal's order and it is an unique case 

of Contempt of FIon'ble Tribunal As you are aware 

that Apex Court has come heavily on the Contempt cases 

arid even for one day's delay in implementing the 

Courts/Tribunals order may cause a clear case of 

Contempt. Needless say that every day's delay in 

i'naking the needful act by your side has been put to a 

great financial loss to my clients and increases their 

mental anxiety. 

In the premises aforesaid,I jive you this 

notice that my clients be paid their entitled amount 

of their claims and arrears, thereto Rix -khR within 
15 days from the date of receipt of this notice s  On 
your failure to do so my clients instruction is to 

take appropriate legal action alongwith claim for 

compensation, -damage and interest on amount due as 

/ 	per entitlement. in such an eventuality you will be 

solely responsible for the consequences thereof,The 

Contempt proceedings may enter your personal aprearance 

befote the Hon'ble Tribunal. 

• . . . 

MvQCatO. 

I 
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• 	I hope and trust that 'there would be no 

ocCaSion for any further litigation unnecessarily 

dragging you into the same and there would be a happy 

and to the entire episode by way of implementation 

of the Hon'ble Tribunal's order within the aforesaid 
stipulated time. 

Thank jn1 you, 

• 	 Sinc y  yours, 

(SIDDI.AflTR 	SARM') 
IDVXATE, 

End, Order of the Hon'ble 
Tribunal dated 19.9.95 
in O.A .No.l4B/9 -  for your 
ready reference. 

Copy to 

1. The Controller General of Defence Acc., ounts 
fl.K.Purarn,West Block 5 9 New Delhi. 

2 Area Accounts officer(ADO) 
Shiilon.g, teghalaya, 

0 

3, The Controller of Defence Accounts (CDA) 
Narengi,Guwahatj_28. 

4. The Commander Works Engineer, 

Head quarter 137 WOrks Engineer, 
C/o, 99 A,P,o 

S.IxK O,C. Supply Point Zakhania, 

1011, 
557 ASC Battalion, 12 Compu 
C/o, 99 APO. 

Ated. 

6vocsto- 


